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Judgement

M.I. Arun, ]

1. The petitioner in the instant writ petition has challenged the notice dated
29.08.2025 (vide Annexure-K to the writ petition) issued by respondent No.3 to
one Sri.Mohan in respect of the writ petition schedule property, directing him to
demolish that portion of the property which has been constructed in violation of
building bye-laws and the sanction plan.

2. The case of the petitioner is that, she is the owner of the property and not the
said Mohan. It is further contended that the construction has been put up in
accordance with law and if an opportunity is given, she would show the same to
the concerned authorities.

3. Learned counsel for the respondents, upon instructions, submits that by
mistake notice has been issued to a stranger and not to the petitioner and hence,
the same may be set aside, reserving the liberty to the authorities concerned to
inspect the property and initiate appropriate proceedings, if the same is found in
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violation of the sanction plan and the building bye-laws. His submission is placed
on record.

4. Hence, I proceed to pass the following:
ORDER
i. The Writ Petition is hereby disposed of.

ii. The impugned notice dated 29.08.2025 issued by respondent No.3 (vide
Annexure-K to the writ petition) is hereby set aside.

iii. Liberty is granted to the respondents to initiate appropriate action against the
petitioner, if it is required, in accordance with law.
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